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State Road Safety Policy.
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PART-I-- Orders and Notifications by the Government of Tripura,

The High Con;rt,_G_ove_mmgn; Treasury etc. -
GOVERNMENT OF TRIPURA
TRANSPORT DEPARTMENT _*

iransportdentt. tripuragoyt201 3@arai.com

'Nc_}'.z;.;a,(3._9)-5mANS/2012{?-3) S T Dated, Agartala, the 25" May, 2017

'NOTIFICATION

_ WHEREAS the Committee on Road Safety constituted by the Supreme Court

 recommended tosetup Road Safety fund and frame rules thereof for taking up Road Safety
Activities. ' LT S B . o M

NOW, THEREFORE, in exercise of ‘the powers c@hferred‘undér'SactionlBS of the

the .fof_iowing fu_!é_s:- \

S_ho
- commencement o017

Mator Vehicles Act, 1988 (Act No.59 of 1988}, the Governor of Tripura is pleased to make

rt title and i} - These ru,!'es. may be caifed,th_‘e Tripura 'R'oad.Safety‘Fund Ruées_,_

(ii)- They _éhalf . come into fbrcei -on’ the date of their
'nqtfﬁcation]pubﬁcation in the Tripura Gazette.. - - '

Definitions- in these rules; uniless the context otherwise requires,-

Cr

{a) ;”.Act" rheans_th'é Motor Vehicles Act, 1988, : ,
(b} “Committee” means the State Road Safety Committee constituted-
by the Governmen_t'to' coordinate activities relating to Road Safety
in the State. . _ o o .
(c) “Financial Year” means a périod of twelve months commencing orf
~ the first day of April of a calendar year; :
(d}  “Fund” means the Tripura Road Safety Fund; )
{e}  “Scheme” means scheme implemented to achieve the objectives of
" _ - the Fund and includes projects, programmes, works etc; ' '
) “State” means the State of Tripura and.
(g} ~“state Government” means the Government of Tripura |

. jﬂgﬂ}@ (h) ;"’fLe;aq ‘_Age_n(éy"" ‘meansan iag'ency ci_:)nstituted by the Government
o g.@m - for follow up, and monito_r‘attivities_ and decisions taken related to

- Road Safaty in the State. .




3. Establishcent (i)
ot Fund andits
Objectives

(h

(i)

4. Accountingand {1}
classification of

- . Fund and

Fmanmai

?mcedure
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There shall be estabﬁs'hed a Fund b\j the State 'G.o'\)emmeh% with-
the abject of" strengthemng road safety and ;mpiementatton of i
road safety measures m the State, ST

The Fu_nr‘d shali béf'u'tiiiz'ed to.achi’eve the following dbjet_tives,n

to makeand implement.schemes, projects and awareness
pr,pgramm'e_s pertain_igg_ to_road §afety and related activities;

to take necesysry steps for safe piymg of vehwies and secure
movement of road users, :

to tdentzfy accsdent prone areas and mmate correctlve measures
for the same; N

to impart knowiedge of trafﬂc ritles and create awareness among
the pubhc _ : -

to provsde equ:pments and vehscies for enforcement and
controiimg road accrdents

10 take steps for makmg drzvmg iicence system effectlve

to take steps for. makmg the certsﬁcation system of fitness of motor
vehlcfes effective;--

to prov:de coordmatmg mechamsm forrescue and postmacadent :
care ' : ‘

to conduct studies and research on road safety;

to collect and a_g'za[_yze;_r:pgd_ accident dét'a;_ o

The amount aliocated in the Fund shail be shown under Demand .

No:11 . of Transport Department under the Head- 3055 Road
Transport (Non- Plan) Grant~ in ~-Aid (Road. Safety)

The: expendituré 'c.m the objectiveé mentioned in' Rule 3, shall be
met out from the above said Head i.e. 3055 —-Grant—m Aid (Raad
Safety) Non Plan. : '
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- @

The. funds shal! be transferred to the concerned Head of the

_ Department/DDO concerned as per the schemes sanctmned by the
~ Committee. The executing department will spend the money as
. per rules and.submit utlilzatlon certrficate to the Committee.

f Fund earmarked by State for Road Safety

'Any Fnanc:al contr:butlon grant, donatlon etc. by the State
X Govemment or the Govem ment of ind:a or any mher agency

Interest accrqmg out of Road Safetv Fund

The admamstratwe department for the Fund shai! be: the
" Department of Transport.and the Fund shall be operated by the.

Lead Agency subject to overaii superv:sxon of the S‘cate Road Safety

. Committee

gE
._Sources of FUnd {)
{u)
, (i)
'Corn%mitté@ ' {1)
' Powers ofthe (1)
Comm:ttee -and o
‘other S
‘authorities- e
B
(3)
- Rightsand * (1)
_dutiesofthe
- Committee-
@
. _'Uﬁl.i's_a‘tion of
" thé fund-
R
< (b}

The Commitiee shaH be authonzed to approve the schemes of any
amount w:thm the available funds :

" The Comml*:tee shall meet at ieast once a guarter wherem the
“proposals will be dlscussed

‘The Prmcrpal Secretary/ Secretary to.- chemment of Trlpura

Department of Transport. who. is. also. the Chairman of the-
Committee shall be authorized to approve schemes subject to 3. -
maximum limit of Rupees ten lakhs for a scheme on matters of

'emergency nature The same shal! be p!aced in the next cummattee

- The Commfttee shali seiect and approve the schemes to be
: 'fmanced from the Fund '

_: "The Commsttee sha!! revxew the phvsscai and fmanczai progress of ‘
~ the approved schemes, - :

The Committee shall ensure maintenance of accounts of the Fund _
in accordance with these ru!es ' '

The followmg is the manner. and the purpose for wh:ch the Fund
may be utilized: ‘

50% of the total fund shall be kept as Corpus fund and rest 50%
shall be utilized for Road Safety.

On schemes, the selection of which- shall be made on such norms

. asmay be determined from time to time by the.Comm;ttee,

Oh_such schemes which' may be completed in one go;




10. - Procedure for
. submission of
schemes to the
Committee-

11. R‘esponsibéiities

schemes
financed from -
the Fund - - ’

12. ‘Maintenance of
- “Fund and Audit-
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Ady
{e)
o
@

__'_after due exammatson The Iead agency may also  suo- motc-'

. (3')" '

(2)

e

W

@

_ The amount sanctioned from the Fund shaH be utilized for the

“met from the regular budget of the concerned department.
‘Every department desirous of taking up any Road Safety measures

© State Transport department after approval by the Committee.’

_(1) |

for executlon of o

Heads qf' the Departments concerned-shall be responsible fof
- successful implementation of schemes and for regular monitoring’

1ssumg compietfon cemftcate of the schemaes.

Stores Purchase Rules and other Government instructions issued.
. from time to time shall be comp[aed with in the cases of purchaseg -

. -accordance with” the provnsaons of the. Tripura Financial. Rules]
. instructions. and the Treasury Rules. Accounts will be. reconciled .
‘with the records of the office of Accountant General {Accounts ang.
_Entat!ements), Tnpura Before the . closure of annual . accounts '_

- »Simu!taneously . :

‘yéar- shall remain in the Fund. Such balance / unutahzed amount in

same purpose for which it has been approved. .
The fund shall not be ordinarily utilized for purposes which can bé

may submita deta[Eed proposal to the Lead Agency

The Lead Agency shakilput up the schemes before the Committee _

prepare proposals ori its own L e et

Formal admmlstrat;ve and fman(:tal sanct;on shall be issued by thy

The Lead. Agency/Transport Departmem shall co-ordinate the work

"‘!_-__,_

of construction, maintenance and repairs of assets equipments etc
financed from the Fund within the ‘area. bf their respectivg
jurisdiction. They shall supervise, monitor and review physical and
financial progress of the schemes. The senior most district leve
officer of respective’ department shall also be respons:bie fot -

with respect to the approved schemes '

The Lead Ag_epcy or sueh'_nther officers in Transpo’ft' Depa‘rtmént ag
authorized by the Printi;:ai Secretary/ Secretary, Transport , shal
maintain accounts of, the expenditure incurred from the Fund in

orders reiated to reconc:hat;on aci;ustments will be made availablg.
to the  Accountant GeneraE (Accounts and Entstfements), anqra

The unutilized money. ieft in. the Fund at the end of ‘the fmarlc:a .

the Fund shall be utilized in the next fmancxg[ year.




" - e
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3} The accounts shall be audited ‘by_thé__Acccjgntant General (Audit), =
- Tripura- o EEE ' -

('t_l')_._'.,_De‘tai_!ed report of réceip}:s_ _Eh, _énd the expenditure fr

) _ om, the Fund
. shall be.submitted by'Lead Agency to the State Government from -
T time to'time or as may be required, ' -

‘By order of _thé- Governor, .

SriramTaranikanti = . e
7 _ Principal Secretary to the T
S S R ' Government of Tripurg— =

s
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State Road Safety Pohcy

G—overnment of Trxpura

‘The Government of indla based cm the r{:commendatmns of Sunder
Commlttee notified the Natmnal Road Safcty Pohcy that mztlmes the pohcy
m1t1at1ves to be framed/taken by the Government of Indla tn Improve the road

, safety actzvxtms . the country S e ' ‘

- This poizcy prov1cies the. ba31s for actlon ‘to be taken 301ntly by the
Government of Trlpura and its non- governmental partners With consideration of
the followmg issues: Lo ' '

"a. Ralse awareness and create mutual understandmg among one and all

“about issues relatmg to Road Safety
b. ' Articulate prmc;pies that }ustzfy and guﬁe actzon

- Cu Generate -a- general consersus o the acti(mS tobe uf}dertaken and prowde

a framework for action

“d. Deﬁne mstltutmnal responmbzhtms anci mec,hamsms of Coordmatwn
1

e. -"-Secure or razse comm1tment from aﬂ stakeholders

f. Momtor progress and effectiveness of strategles

_ The Commlttee on Road Safety {CORS} Constltuted by the Hon’ble Supreme _ |
_ ;Court adwsed that each State also formulate a State Road Safety Policy. Based on
| . the recommendaﬁon of the State Roa_d _Safety COI:IE’ICJ.I (SRSC), which approved the
-formulation of State Road Safety -Po-liéy '(SRSP) on the lines of National Road Safety
Pohcy, the State Government hereby notifies the State Road Safety Pohcy

i . Preamble

The Goverﬁment of Tripura 1s deeply concem.ed about the number of road

‘ accxdents 1151Jur1<:s and fatalities i in remnt years It recognizes that road accidents
have now become a major publm health issue and the victims are mainly the .

_poor and vulnerable road users. The topography of ’Z‘rzpurd makes it that much

chaﬂengmg and requires closer monitoring among alI stakeholders towards a

cCormmon dlrection
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2. The Government of Tripura further recogmzes that as road accidents involve

roads, motor Vchlcles as also the human beings, road safety needs to be addressed

-on a holistic basis. Tt also recognized that Road Safety is not the responsibility of

just the Government but it is also the duty of every citizen in the State to improve

the road safety through better driving habits, in rendermg timely help to victims

and good co-ordination among various stakeholders. Likewise, the Pre-eminent
role of Government is no doubt recogmzed and the primary initiative falls onit.
At the Government level, it is the respons1b111ty of all éepartments more
partlc_ulariy Transport, Police, PWD, Heaith and Educaﬁon Depar_tments.

3. In the light of this, the. Government of T ripura through this State Road

Safety Policy, states its commltment to brmg about a significant reduction in |
mortahf:y and morb1d1ty resuitmg from road acmdents

i Pdiicy Statemenf s

In order to achieve a 31gn1f1cant improvement in road safety, the
Govemment of Tripura is comrmtted te : '

i) . Rai_se 'AWaren'ess about Road_&Safefy__.'fsspl_és.:'

The Governmer_it'- wOiild"i_n'crease its efforts to promote awareness about |
the various aépecfs of' road safety, the social and economic implicatiéns of
road acc1dents and what needs to be done to curb the r1smg menace of road

: accidents. This would inter alia mc:lude adherence to Varlous traffic laws in
force on over speeding, seat belt” wean_ng, helmet: Wga_nng, avo1dan(;e of ‘I
.drunkg}:n driving, usage of mobile pﬁbﬁés'whil_é, driving etc and also good
p'ractices such as. appropriate parking, ‘have diédpline caré for ;:.edeé;t'riar;ts'=

 ete. This would enable and empawer the different stakeholders to play
'ameanmgfui role in prommtmg roadsafety o |

(‘Ei)" : Estabhsh a Road Safety Informatmn Database :

’I‘he Govemment W:dl estabhsh a System for da{a Coﬂectmr}
transmlsswn ‘and analysm A State Road Safety Informatlon bystem will-
be established for providing contmulty and policy guldehnes to this actwny

It will aiso put in place suitable apphcatzons that-can be used at the f;eld
level, at the same time, 6nsur1ng scamicss daf:aﬂ(}w
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| (m) ',Eﬁ'sure '_Sai_'éx Road ini_';gstrﬁqtum, __::'

_ The Govcmment will. take measures to revi'ew 'standards-pertaining to

. safety m the: desagn of rural and urba;n roads in the State It would endeavour
k— brmg under a common framework matters rciatmg to construaﬁon and

' .maintenance of road mfrastructure 1t Wﬂl leverage. Work done clsewhere
‘in the Natxonai and Internatzonal platform on dlfferent dimensions perta;nmg
to Road mfrastructu:ce mcludmg estabhshmentof Intelhgent Transport E

Systems {ITS}

- (fv) Safer Vehxcles :

The Govemment wﬂl 1mpiement all measures that are prescribed to
'ﬁiake'vehmles ksafc and will take p_umtwe actlon agamst those v1olat1ng the
same, - e o : )

" {v) Safef Drivers'_ :

The Govemment will strengthen the sysi:em of driver 11censmg and |
trammg to- 1mprove the competence and capab1hty of drwers At the same
time, 1t wﬂi ta}s:e measures to pumsh errmg dmver through vanous_ pr(msmns 1

' avaﬂable under Lhe act and rules

. To this effect the Govermnent mﬁ also take up study onthe compam’ave -
:icffectweness of driver. educaﬁon and trammg programme& In recogmzmg

B 'that voung cirlvez‘s face COIIISZOH I’lSKS CffOILb will b talkon to 1clenh1fy tha

best driver education, trannng a.rld bchawor change 1ntervent10ns for learner

and novice drivers.

{vi}. _Safety of V_u_.lnexab_le_ Roa:d_.,’(}s_e;:_s;: '

’i‘he deszgn and construcﬁon of all road fac:ht;es (rural and urban)‘

.'Wﬂl take 1m:o account the needs of non- motoﬂzed transport amd the '

/ __vulnerable and physmally Chalienged in an appropnate manner The
'_'G@%’emmen‘i wﬂl seek to dlssemmate ‘best practmes in thls regard to tow;n

- pianners archltects and hlghway and trafﬁc: engmeers

U e
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{vii} Road Traffic Safety Educatmn and Trammg

Road safety imowledge and awax@ness will be created amongst the
population through educatmn trammg and’ pubhczty campaigns Road safef:y

~ education will also focus on school’ children “and college going’ students,
' whiie‘-'roéhd" safety publicity cmpaigﬁs"ﬁriﬁ be used to ‘propagate good-road -
- safety practmes among the commumty It Would also’ utmze the serwces -
" of the’ cmstmg forma}. and mformal set ups such as schaools,: collages
trammg msututes motor dmvmg schools _motor stands ’_f\(}OS and bodles_‘(""

“such as Various trade and worker ase;omatmn

Thc Governmeni Wﬂl encourage ali pmfesslonals assocza.te(i with road "

deszgn roaci constructmn road . network ‘management, traffic management ‘

- and law enforcement to attain adequatc knowledge of road sa.fety 1ssues
(viii)‘ ' Enforce_ment of Safety jLaws :

The Government wﬂl take approprzate measures to stmngthen and"l
1mprove the qua.hty of enforcement m order to ensure effectwe and umform' -
1mpiementatzon of safety Iaws ’I‘he (}overnment Wﬂi estabhsh and strengthen-
highway Patrollmg OTL Natmnal and’ ‘State H1ghways Wlth approprzate:_

~mechanism of momtones using. technoiogy

_ ix}' Emergency Medxcal Sewxces for Road Acczdents - | o _
- _ The Govc:rnment w111 strwe to ensure that all persons mvolved in -
.road a(:(:ldents beneﬁt from speedy and effectwe trauma care and:
managemem The essentlal functmns of such a service would mclude the
~provision of rescue opcratzon and adm1mstrat10n of first: ald at the Slte of |
an accident and the trdnspori of the victim from accident site to nearby -
: hospltdi HospItals along51de the Nauonal HIghways and State Highways ;
. would be adequately eqmpped to provzde for traumd care ahd B

X j'-rehablhtatlon ‘A common helphne will be estabhshed whmh Wﬂl facﬂltate '

mforma‘aon ﬂow that Wﬂl speed ap such rescue operatzons

10




t the
safety
enfs,
road.
sices
igés-, .

dies

wm
1en. _' '

ate

=)

(m) Strengthenmg Enabhng Legai Instxtutmnal and Fmancxal Envu'onment

HI.,
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'HRD & Research for Road safety

The Govemment Wlﬂ encou.rage increased actlwty in programmes

~ of road safety research by 1dentzfymg pmonty areas support pI’O_]E:ECf_S i
' ‘ _ those az‘ea% and ieverage works dc;ne by various centers of excellence
_'and academm mstztumons m the area of Road Safety The Govemment
lel fac;htate dlssemmatmn of the results of these wOorks and 1dentzfled-

examples of good practmc,s through pubh(:auon tra,ming, conferences

Lworkshcps and WebSit{:}S It will coordinate Wwith Natlonal and D‘L&t@ level

___;acaciemzc mstltutes as Well as. profes%i@ a} bodws engaged in Read

Transport and Road Safety L .-

forRoadSafety S _ S

'I‘hc Govemment WIH take appropnate measures to ensure that the

.required legal, mstxtutzonai and’ financial environment for road safety -

. are further strengthened and a mechamsm for effective coordmatmn of

various stakeholders is put in place. A part from providing suitable support
through the acuvmes of the Stakeholders departments a road safety

~fund will be estabhshed that Would augment of i 1r11t1atwes in th;&d;z:c:ctmn
Implemen’catmn Strategy

The Government will. 1mplement Road Safety activities' through a

VLead Agency constztuted for this purpose. A Statc Comrmittee will be

constituted to oversee the work of the Lead Agency and will evolve effectwe

' ,strategles for }mplementamon of the Road Safety Policy. The State Road
_ ':Safety Council shall gmde and suggest poncy TREAsT wS;tQm be taken up in

the area of Road Safety

Srzram’i‘aramkanti

Przncapa} Secretary to the
-~ Government of Tripura
Transport Department

S
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